The Constitution

DR. BIPLAB DASGUPTA:
Madam, it has been decided...

THE VICE-CHAIRMAN ( SHRIMATI
KAMEA SINHA): I*f you want to raise it,
you raise it after 5 o'clock. Don't Waste the
Private Members' time.  Kindly tate your
seat.

THE SMALIFAMILY (INCENTIVES
AND MOTIVATIONS) BILL, 1991—

DR. M. ARAM (Nominated): Madam, | am
very grateful to you for this opportunity to
speak on a Bill of supreme importance. The
subject of the Bill, the small family, will be
the single most important factor in shaping
the destiny of the Indian nation. I commend
the initiative of the hon. Member, Shri Suresh
pa-chouri in highlighting our number cue
problem, the population proolem. The
Statement of Objects and Reasons says, "This
is the root cause of almost every problem
which the nation is facing today."

Madam, may | take a minute to delineate
the historidal perspective and the global
scenario. In the year 1650, about 350 years
ago, the entire world had a population of only
50 crores. The annual growth rate at that time
was only 0.3 per cent.

It took 250 years for this population to
double i.e. to become 1000 millions, around
the beginning of this country, i.e., 1900.
Since then the world population has been
galloping and indeed exploding. It has
already crossed five billion. By* 2000 it will
cross six billion. Experts who have calculate
the carrying capacity of the earth say that the
carrying carjacity of the earth is about eight
billion. But, the population of world may
cross eight billion and it may reach even up
to 10 billion. It is a population bomb which is
more insiduous. more dangerous than even
the nuclear bomb.

Madam, the population of India at

[2 JUNE 1995]

(Amendment) 386
Bill, 1996

(he beginning of this century, i.e. 1901
was 240 millon.  In 1947, when our country
became free, we had a population of 340
million. In 1981, the population had
doubled. It was 630 million at that time.
According to the 1991 e'ensus, the
population was 850  million. It has
already crossed 900 million and according to
the 8th Five Year Plan document, by 2001,
we would have a population of about
1000 million. To be exact, according to
the 8th Plan projections, it will be 1006
million.  Even after 2001, the population
of India will go on increasing, i.e., if the
present trend continues, by 2011, the
population would be 1164 millions. The
population will not stop at that level. It will
go on increasing. When it will stabilize is
not clear. Some say it will  stabilize by 2050,
some say it will even take longer. But much
will depend upon what we do now and in
the next  few years. But one thing has been
projected by many, that in the  next century
i.e. 21st Century, India will become the
most populous nation in  the world.
India will beat China in the population race,
if not in the sports race, and  we will take the
first place in the world as the most populous
nation, indeed a dubious distinction.
Madam, the Bill moved by our hon. friend,
Shri Suresh Paehouri, defines the small
family as a family of four; two parents and
two living children. This Bill indicates steps to
promote the small family norm amongst the
general public. bv payment of monetary and
other incentives, preferences in recruitment
and promotion in nnblic services, advance
of easy loans for housing allotment of
house sites and education facilities in Ken-

drivn and  Naovodava  Vidyalayas. The
Bill also proposes disincentives for
Government  emolovees such as denving
increments and promotions to  those
empolovpes  who have more chilldren.
Further, the Bill provides that the

incentives and disincentives,
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mutatis mutandis, shomd ayply also to the
employees in the private sector. All these
provisions mentioned in the Bill, 1 think are
steps in the rignt  direction and | support
them. Madam, may | further state that what
is reany neeaed — i am glad  that the hon.
Minister ~ for Health is here may | draw his
attention? Is a comprehensive Population
Policy, a New Population  Policy.  Just as
we have a New Economic  Policy,a  New
Education Policy, so  also we should have a
New Population Policy. Fortunately, as our
hon. Member, Shri Pachouri, has already
mentioned, a high-powe-red Committee with
Dr. M. S. Swa-minathan as Chairman, was
constituted and his excellent Report is now
available with the Government. First,
therefore, | would like to urge the
Government, without losing time, to take up
this Report and present a New Population
Policy for debate and discussion and
adoption by Parliament. The Swaminathan
Committee Report rightly says the process by
which the New Population Policy is arrived at,
is as important, as the product. Just as there
was a national debate  on the  draft
Education Policy some years ago, and so there
should be a national debate on the New
Population Policy. The Swaminathan Report
has  given an Implementation Strategy as
part_ of the policy document — and this is as
it ought to be — even as our New Education
Policy has a Programme of Action as an
integral part of the total document.  An
important fea-true Madam of the New
Population  Policy  proposed by the
Swanr'nathan Comtmitttee is its thrust towards
decentralisation . The Committee
righly savs that with the emergence of
panchavati Rai and Nasrar Palika as
Constitutional bodies, under the 73rd and
74th Amendments the in-nU”pnfPtioti of the
New Population uld be derentraliopd. The
village Ponchavat and the Municipality with
33 per cent of women in
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them, not only as Members but also as
leaders, as Chairpersons of Pan-chayats and
Municipalities should certainly play an active
part in the process of both planning and
implementation of the New Poulation Policy.
Madam, | also welcome Dr. Swaminathan
Committee's proposal that there should a
Cabinet Committee on Population and Social
Development a Standing Cabinet Committee.
I also welcome his proposal for a National
Commission on Population and Social
Development. | also welcome his proposal for
a Special Fund for Population. | also welcome
his proposal for a special Fund for Population
and Social Development .

Madam, the picture is not so gloomy as it
may appear. There are shining examples of
success in the matter of population control in
the country. | know intimately the
Gandhigram experience Gandhigram, indeed,
is well-known in the field of family welfare.
The Gandhigram experience, the Athur story,
is a success story. While, in the coup try-as a
whole, we are still struggling with the
problem of bringing down the birth rate,
Gandhigram has already shown the way by
bringing down the birth rate_from 34 ner
thousand to 21 per thousand. As you know. 21
per thousand is the target for the country,
under the 'Health for All by 2000 A.D.
scheme.

There is, of course, scepticism whether we
would be able to achieve this goal of 21 per
thousand by 2000 A.D. But how did
Gandhigram achieve this goal of 21 per
thousand, twenty years ahead of the target
date set for the country? It was bv a process of
education, communication and extension —
which the Swaminathan Committee has also
re-commendM — by a process of visitation
and motivat'on and by rro-vid'no facilities and
services right at
the places where the people were.
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What Dr. Soundaram Raniachan-dran, the
great leader and a former Union Minister, did
was to set up the Gaudhigram Trust for Rural
Health fand Family Welfare and establish the
Kasturba Hospital. Then, the dedicated and
sustained services of doctors like Dr.
Kausayla Devi have brought about a silent
revolution in the heart of the countryside.

Madam Vice-Cnairperson, when | was tne
vce-Chancellor of the Gandftigram Rural
University population control was a major
thrust area m thirty villages which constituted
the extension laboratory of the University. |
am glad the hon. Minuter of State for Human
Resource Development is here. Madam, the
Village Planning Committees and the
Women's Societies in these thirty Villages, in
the service area of the Gandhigram
University, saw to it that every family took, a
pledge that they would not have more than
two children. And a miracle happened.
Village by village you can go ami see there.
One village, Kannimanu-thu, during my
tenure, achieved the miracle of zero
population growth. The birth rate and the
death rate were equalised.

At that time, Ms. Madhuriben Sheh, who
was the Chairman of the University Grants
Commission, came and saw the village. She
was so impressed that she asked me to
convene a national seminar on linking
education with extension. Indeed, Vice-
Chancellors from all over the country visited
the village — it is almost a place of
pilgrimage— where zero population growth
had been achieved. It would take a long t'me
for the whole country to achieve this But if
universities can play a role, through their
departments of extension and adult education
if each university tan have a well-defined ser-
vice arfif. where the target should be the aclit
vemeftt of zero population growth, it
would bea wonderful
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thing. Indeed, universities should take

the lead.

Madam, i would not take much of your
time. But | bhould say that while our life
expectancy has risen to 60, while our infant
mortality rate has fallen to 78, our birth rate
continues to be high.. It was 30.2 per
thousand in 1990. The population growth rate
continues to be high—2.1 per cent. As a
matter of fact, the problem in our country has
been the acceleration in the population
growth rate in the sixties, seventies, and even
m the eighties. The marginal decline in the
growth rate in the eighties has not helped us
very
much.

During 1941—1951, the growth rate was
1.25 per cent. The growth rate durng 1951—
1961 was 1-96 per cent. During 1961—1971,
the growth rate was 2.2 per cent. The growth
rate during 1971-1931 was 2.22 per cent—
the highest so far. During 1d8l— 1991, the
growth rate wag 2.12 per eent.

This acceleration in the growth rata has
been the real problem in our country. The
Swaminathan Committee has compared the
position between the various States in the
country. We see that there is a wide variation
in the picture. While some States like Kerala
and Tamil Nadu have done extremely well in
this field, the other States, some of the
larger States, the populous States, like Uttar
Pradesh and Bihar, have a tre mendous
challenge to face. Madam, to conclude, indeed
it was rightly pointed that the mover of this
Private Member's Bill. Mr.. Pachouri, be
longs to the buling party. May | submit to the
hon. Minister that, if the Government would
give us anassurance that it would expedite the
formulation and implementation of a
comprehensive new. Population policy.
the Bill would serve the purpose?
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The two most vulnerable groups are the
youth and the poor. If the population issue is
not tackled effectively, they will be the worst
sufferers. The youth will face the spectre of
unemployment and the poorest will never be
able to get out of the mire of mass poverty. In
order to banish poverty from our ancient land
and our great country and to check the rising
menace of unemployment; a new population
policy is a must. The destiny of India; the
future of our country its role in the global
community and indeed almost everything
will depend upon how we tackle the popu-
lation issue.

Thank you very much for giving the, this
opportunity to speak.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Dr. B. B. Duta—not present;
Shri Nilotpal Basu—not present;
Shrimati Kamla Sinha—not present, Shri
Jalaludin  Ansari—not present; Mr.
Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH
AND FAMILY WELFARE (DR.
C. SILYERA):  Mr. Vice-chairman, Sir,
I compliment Mr. Pachouri for taking the
initiative to draw the attention of this
House to the population problem. I also
congratulate the Members who  spoke
very elo-guently on this subject. This
problem had been recognised by the Gov-
ernment of India as far bacg as the year
1951 and an official family planning
programme was in place for four decades.
In the intervening period the programme
has been expanded to include mother and
child health care, certain reproductive
health services, dissemination of
information and development in the
international family welfare programmes.
India has been recognised as the leader in
the area of population-related programmes.
Voluntary and informed choice in the
matter of determining the family size,
spacing of births and methods to be used
for regulating the family size has been, and
continue to be, the foundataion of the
National Family Welfare Programme. In
clause 3 of the Bill, which is now under
discussion, it has been stated that a
National Policy be formulated. I wish to
inform the  House that in pursuance of a
similar recommendation by the
Committee on population of the National
Develop-, ment Council a committee of
experts headed by Shri M. S.
Swaminathan. a renowned scientist, was
constituted by the Government of India
in 1993.  The Report of the Swaminathan
Committee was received in 1994 and had
been tabled in the House in June. 1994
This 'Report has speci- fically'
recommended in para 8 of Part Il that
incentives in cash and kind given by the
Central and-State
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Governments for acceptors, motivators and
service providers be discontinued . Members
would be aware that an International
Conference on Population and Development
had been held in Cairo in 1994, where India
had also participated. The programme of
action of this Conference emphasised the
principle of free and informed choice. It drew
up some caustic measures and dis couraged
incentives and disincentives given to the
population to adopt a family norm". 1 wish to
submit that the incentives susggested in clause
4 (2) (b) to (.), (e) ..of the Bill are not likely to
yield significant results and; on the other
hand, withdrawl of benefits as suggested in
clause 7 of the Bill are likely to adversely
affect women belonging to poor sections o'.
the society.

As regards caluse 8, Members would be
aware that a scheme of giving one increment
to Government employees who have
undergone sterilisation after having three
children, is in force | welcome the other
suggestions made by Shri Pachouri and other
speakers in the. matter for ensuring greater
effectiveness of the programme. The fact of
having fewer children which itself is a repro
ductive health measure as well recognised
and forms the underlying concept of the
family welfare programme- The family
welfare programme includes dissemination
of information, education, communication,
utilising various media! opinion leaders and
group of women at village levels. The
programme has also the “components for
involvement .of the organised sector and. the
.nmi-Govemmenta! sector. Sir- | would like
to, mention, that the Constitution (Sevent -
Ninth  Amendment) Bill.

[2. JUNE 1906]
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1992 has been:examined and approved by
the Department related Parliamentary
Standing Committee on Human, Resource
Development. We intend to have. some
further .consultations on this Bill before
bringing it in this House........

Sir, some points have been raised by the
hon. .Members. We .all know that a .National
Polulation- Polity, is the need of the hour. As
| have already said, a Committee has been,
set up and a draft has already been submitted
to the. Parliament. Copies of the draft have
been circulated to various. Ministries and
States. The comments of these Ministries and
States are awaited. As soon as we receive the
comments, reactions and recommendations,
another draft will be presented to this House.

SHRIMATI MIRA DAS (Orissa): Sir, |
want to mention two things.

THE VICE-CHAIRMAN (SHRI MD.
SALIM):Mr. Minister, will you yield for a
moment?

SHRIMATI MIRA DAS; Sir, it was
decided in the Cairo Conference not to adopt
coercive methods. But most of the Indian
ladies have to do it. If. we don't take. it
seriously, then our position becomes very
bad. We have to adopt coercive methods-

Secondly, in 1975, before the Emergency,
whatever Shri Sanjay Gandhi did and said to
do — it is my personal view less child and
more trees— was the right thing. He foresaw
it. He knew that India was going to face this
problem in, future. We have to adopt some
coercive methods. Mr. Minister, it is your
responsibility to give right direction. You
must take it seriosly. This is a very serious
problem before the country today. You can
see naked children moving on the roads
without food and Shelter. ~ We must take
some positive
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measures to solve this problem. Thank
you.

SHRI C. SILVERA,; Sir, | can appreciate
the concern of the hon. lady Member. As |
said, the expert opinion has been submitted
and it is under consideration. But it has not yet
been finalised. As | said earlier, poputation
problem not only involves the Health
Ministry, but it also involves various
Ministries. Almost all the Ministries are
involved in it. We are waiting for the
comments of various Ministries and States. As
soon as we get the comments and reactions,
we will again have a discussion. At that time
everybody will be free to express his or her
opinion. There is always room for discussion
on this matter. Some Members have said that
the Government is not serious about this
population programme. As | have said earlier,
the Government is very serious and this
problem is being tackled from 1951 onwards.
I can also say that because of the
Government's sincerity and approach, there is
a lot of improvement in the control of popu-
lation. We can see the statistics. 1951—61,
the birth rate was 41.7 for a population of
1000. In 1981, it was, 32.7 and in 1992, it was
28.7. The fertility rate in 1951—61 was, 5.97;
in 1981 it came down to 4.5 and 1n 1993 it
further came down to 3.6. Infant mortality rate
has also come down. 1n 1951—61, it was
146. In 1981, it was 110 and in 1983, It was
74. It is not merely a question of controlling
the population. We 6hould also take into
account the number of births that have been
averted. Had the births not been averted, that
much of population would have been added to
the present population. In 1951—61, the
estimated number of births averted was 0.4
million. 1" 1981. the estimated number of
births averted was 42.2 millon and in 1993. it
was a record figure The number of births
averted was 168.8 million. So, we cannot
say
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that the family Planning Progarmme is not
effective. Even then, we are not satisfied and
this is the reason why we are trying to evolve
a new national population policy.

THE VICE-CHAIRMAN (SHRI MD.
SAILM): Mr. Minister, will you please yield
for some time?

OR. B. B. DUTTA (Nominated):, Mr. Vice-
Chairman, Sir, the aon. Minister is saying that
the Famuy Planning Programme has been
quite effective and he is supporting his con-
tention with statistics, 1 would like to invite
his attention to a most important thing. We
have to analyse the statistics to find out how
uniform the effect of the Family Planning! Pro
gramme has been. Has it been uni--formaly
effective in all sections of population, the
rural, the urban, the semi-uroan population?
Has it been uniform amongst various
communU ties? There are resistances from
various angles which are not reflected in such
generalised  statistical ~ analysis-Another
question that is very much central to this
Small Family Bill that Mr. Pachouri has
brought before the House is the status of
women. If women are not liberated, if women
are not strong enough, how can you im-
plement the Family Planning Programme? In
the Bill you say that any woman who has two
living children shall not be provided with
maternity benefit in any Government hospital,
dispensary, and Primary Health Care Centre
for the birth of her third child. Now, here we
are going about it in a wrong way. We are
focussing attention on women as if she is
guilty of having the third child. You make a
survey. You will find that there are thousands
and thousands of women who are giving birth
to the third; the fourth and the fifth child. She
being only a passive partner. She has tco no
control over the situation whatsoever. Then,
why do you penalise women in a male-
dominated society
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where they are not at all liberated? Why do
you put the blame on women." She has no
independent status. She has to come to terms
with the sdtua-tioB. She has to make
compromises That is why when the hon.
Minister said that the Government would try
to do something to formulate a policy, | said
that gome broad, healthy guidelines should be
provided firs'- To whatever society we may
belong, our women should not be enslaved in
the name of religion. It is not only a question
of having a small family but also it is a
question of woman's health. If a woman has
to give birth to five or six children, imagine
the pain and sufferings that she has to
undergo. You said there were many angles. |
agree with you. But if the Government iteelf
does not think in a proper way, in a correct
way which has access to all material, all
statistics and which undertakes various
analyses, what policy can we have? What
policy will the nation get from the Govern-
ment? We would like the hon. Minister to see
that sufficient amount of research s made
into the matter before the policy guidelines
are issued. We are approaching the 21st
century shortly and we should subject
ourselves to mere slogans raised by some
fundamentalists, some com-munalists and
some obscurantists We are a free society, a
open society, a democratic society. We have
enough education. We have, got enough
scientific training and we should be able to
think rationally. We have got nothing to do
with all these bogus things. We should not
submit to all these things. In a population
policy, we must first of all ensure that women
are liberated.

THE VICE-CHAIRMAN  (SHRIMD.
SALIM): Mr. Dutta, let the Minister reply.

DR. B. B. DUTTA: Sir, this is a very
important matter.
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THE VICE-CHAIRMAN (SHRIMD.
SALIM); You are correct.

DR. B. ft. DUTTA: That is why | want to.
have a few minutes time. | am not standing in
the way of the Minister. Since the matter is a
very important one, | would like to high, light
certain points.

Some people say that industrialisation is
the best contraceptive and that it will control
the population explosion. Fine. But what is
the incidence of industrialisation and ..hat is
its effect all over India? India is a vast
country with, some areas having primitive
economies and some other areas having the
most advanced economies, we have to see
that our population policy takes care of 3all
these aspects.

Thank you, Sir.

DR. C. SILVERA; Mr. Vice-chairman.
Sir. « « {Interruptions) ¢

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Mr. Vice-Chairman, Sir,

.. (Interruptons)..

THE VICE-CHAIRMAN  (SHRIMD.
SALIM): Are you speaking on this matter?

SHRI S. JAIPAL REDDY; Not on this
matter.

Mr. Vice-Chairman, in our absence, during
the private Members' time, | am told that a
Motion has been adopted toy the House
surreptiously, behind our back, without our
knowledge and contrary to the principle» we
agreed upon in the morning in regard to the
composition of  this
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committee.  This - is illegal, this there and all those things. So, we will
is irregular and such a thing definitely go into it to find out whether the
could not be done. I  there procedure laid down is followed or not. Let
fore, request you to get that parti us continue with the. Private. Members'
cular " Motion ' rescinded by the Business. Let .us* not.further kill the time of

House. Mow itself you take the
sense.of the .House and- decide the
issue.

THE VICE-CHAIRMAN (SHRI MD.
SAIuM): At that time, Shrimati Kamia Sinha
was presiding over the Rouse. | wag not,
here. But whoever' was there in the Chair, he
or she must have given the permission. We
will have to look into the matter whether the
procedure laid down is properly followed or
not. If it is net followed, obviously the Chair-
man will take notice of that.

SHRi S. JAIPAL, REDDY: Sir, | consulted
Madam Kamla Sinha, the Presiding Officer
at that time who belongs to our party. She
was told by the hon Minister that this list had
been prepared in consultation with the
Opposition. This was a misrepresentation. |
don't want to use very strong words. The
Presiding Officer was grossly, deliberately
misled, and this Motion needs to be
rescinded. . The whole list must be looked at
afresh:

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Jaipal Reddy, normally during
the Private Members' Business, we do not
undertake any other business...

SHRI S- JAIPAL REDDY: And this was
done. That is the reason. We rwere not
present,

THE VICE-CHAIRMAN (SHRI MD.
.SALIM): Let me say. You art right. And
then, even if we takreenp some important
matter, we have to follow a certain procedure,
namely, circulation of the supplementary list
of business, informing Members as' to what is
going to be

the Private. Members' Business.

SHRI CHATURANAN MI$HRA

(Bihar): In between the Private Members'
time, no motion should have been carried.
That is the general procedure. Apart from this,
this matter must be looked into. Whatever a
consensus was arrived at, that also was not
followed. Nor were tnere any consultations.
In the first sitting, we had decided that we
would have consultations, have a consensus
and then do it.

Then, | have myself to say one thing. . We
will take this up now after 5 o'clock. .We
should not repeat the same thing as they have
done. We will do it after 5 o'clock.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): That is what | am telling. Now, at
this moment, please do not kill the time set
for Private Members' Business. We will just
go through it and then, after it is over, we can
have the consultations.

SHRI'S. JAIPAL REDDY: The
point is," if during the Private Members' time,
a motion could be adopted, right during the
private Members' time the same motion could
be rescinded .

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please, Jaipalji,. the Minister.was on
his legs. -He was replying. In between |
allowed certain people to raise certain ques-
tions There is a voting in the Lok Sabha and
he has to go. Let him finish his speech and
then we can take it up.

,Mr... Minister-, you please conclude and
then you can go for voting. You conclude,
please.
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DR. C. SILVERA: | know the concern of
some Members about women. It is our
intention — and bur programmes are also
aimed at it — that women are taken care of in
the country. We have a lot of programmes for
women.

Sir, | think | have covered most of the
things. Keeping in view the fact that reducing
the rate of growth of population is recognised
in the 8th Five Year Plan as a priority area,
the fact that the Government is already
committed to this task and the fact that
incentives and disincentives for the entire
population are not the best method of
achieving the goal, | request Mr. Suresh
Pachouri to withdraw the Small Family
(Incentives and Motivation) Bill. 1991.
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THE VICE-CHAJRMAN (SHRI
MD, SALIM): Mr. Pachouri, are you
withdrawing your Bill?

SHRI SURESH PACHOURIi | have asked
something else. He has not replied to my
queries.

DR. C. SILVERA: Sir, as | said in my
reply earlier, the Government is very serious
about the population problem in the country
and a Draft Population Policy has been
prepared by an Expert Committee under the
Chairmanship of Dr. Swa-minuthan and the
same has been placed on the Table of the
House. (Interruptions).-. | believe, the hon.
Members must have read the draft policy. As |
said earlier, since various Ministries and
Departments are involved in it, we have
sought their opinion. We have also sought the
opinion of all the State Governments and as
soon as we receive their comments, a final
draft will be made which will be presented to
the House.

In the International Conference on
Population and Development which was held
in Cairo in 1994 of which the Indian
Government is a signatory for action
programme, it was felt in that meeting that
population is not the problem of the Ministry
of Health alone. Most of the Ministries are
important in controlling the population in the
country. It involves the education of the public
in general. Where there is higher literacy in
India, we have verv good result also, for
example, in Kerala, Tamil Nadu and some
other States. The statistics show that where the
literacy of women is high tackling the
nopulation problem also has been successful.
As | said earlier, the incentives and
disincentives  have
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been formulated for the Central Government
employees,, but it is a common feeling, both
by the Experts Committee as well as by the
International Conference on Population and
Development held in Cairo, that incentives for
the general population is not advisable at this
stage. But | think that has to be considered
again. As | said, it has not been finalised and a
lot of work has to be put into this and the
concern of all the Members who have not
spoken also is about the population explosion
in the country. And the Government is trying
its best to control this. As | have said earlier,
most of the points raised by Shri Suresh
Pachouri have been covered and it is under the
consideration of the Government. The
incentives the monetary incentives, that have
been given so far, it is a feeling that this
Committee, may not bo contiuned for various
reasons. It is under the consideration of the
Government. There are some differences of
opinion about incentives also. Some States
were to continue these monetary incentives,
some other States feel that there should be
flexibility so that money could be given by
way of medicines or in some other form. And
that also has not been finalised and this will be
taken care of in the final draft. I think that it
covers most of the pointsi raised by Shri
Suresh Pachouri.
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THE VICE-CHAIRMAN (SHRI MD.

SALIM): Shri Suresh Pachouri seeks
permission to withdraw the Bill.

The Bill was, by leave, withdrawn.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): The Domestic Workers (Condition
of Service) Bill, 190 to be moved by Dr.
Bapu Kaldate. He is not Here. The
Constitution  (Amendment)  Bill, 1994
(insertion of new article 326A) to be moved
by Shri Satish Pradhan. He is not here.

RAILWAYS PROTECTION FORCE
~AMENDMENT) BILL, 1994.
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SHRI JAGESH DESAI (Maharashttra ):
iHe is in the Lok Sabha for voting
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Will you certify as the CAG? You cannot do
that.
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